Title: Discussion on the Uttar Pradesh Reorganisation Bill, 2000. (Bill Passed).

MR. DEPUTY-SPEAKER : The House will now take up item number 6, Uttar Pradesh Reorganisation Bill. Hon.
Minister Shri L.K. Advani to move for consideration of the Bill. Time allotted for this is four hours.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy-Speaker, Sir, before the hon. Minister moves, | have got
a small submission. There are a number of speakers from Uttar Pradesh who want to speak on this very interesting
and very important Bill. | do feel that it may not be possible to complete the debate in four hours. If the House so
desires and if you feel that there are more Members to speak, kindly accommodate them because it is a very
important subject.

MR. DEPUTY-SPEAKER : Let us take up the Bill. At the end we will take up the issue.
SHRI PRIYA RANJAN DASMUNSI : Yes sir. ...(Interruptions)

SHRI J.S. BRAR (FARIDKOT): But Sir, where is the George Fernandes Committee's Report? It must be laid on the
Table of the House. ...(Interruptions)

SHRI BALBIR SINGH (JALANDHAR): Sir, how do we know as what is there in that report? ...(Interruptions)

Ppax JAfaey (He (MeReFIS, 9.9.) | SUEds Aeiqy, I8 dgd WK Hald ¢ Suie TR 3K sRgR & & amsd & f5 7 Sor g A
1 R T8 TER FTAEATSA HT IR IR B 8, S9! SHE-eil @ A faears #= @ 81 €| ( =@unm)

SHRI J.S. BRAR : Sir, it should come to us. ...(Interruptions) & @ gt = & agi 341 gon 2, @8t ool 18T A
I € 5 TemilEe TR & AN @t W@ BT S Y@ SR S ST e T x| @, St a8 gt 18 18€) ( HaEm)

MR. DEPUTY-SPEAKER : Please take your seat.
...(Interruptions)
SHRI J.S. BRAR : Sir, we should be given the Report. We have a right to know it. ...(Interruptions)

MR. DEPUTY-SPEAKER : | am on my legs. Shri Akhilesh Singh, please take your seat. Are you a new Member?
Can you not at least understand this?

...(Interruptions)

MR. DEPUTY-SPEAKER : All your objections, whatever they may be, can be stated later. The matter is now being
moved for consideration. The discussion will then take place. Whatever you want to say, you can say it while
participating in the debate. But do not interrupt like this.

...(Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Sir, before that we want the Report. ...(Interruptions)
SHRI PRAVIN RASHTRAPAL (PATAN): Sir, where is the George Fernandes Committee report? ...(/nterruptions)
SHRI J.S. BRAR : Sir, we must know the view of the Government on Udham Singh Nagar. ...(Interruptions)
MR. DEPUTY-SPEAKER : During the discussion you can say it. Please do not interrupt like this.
...(Interruptions)

MR. DEPUTY-SPEAKER : While participating in the debate you can state your points. Please do not do like this. |
will not allow you.

...(Interruptions)
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MR. DEPUTY-SPEAKER : Shri Brar, please take your seat.
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SHRIMATI PRENEET KAUR (PATIALA): Sir, we want that the Report should be tabled here. ...(Interruptions)

MR. DEPUTY-SPEAKER

: Shri Simranjit Singh Mann, will you please resume your seat?

...(Interruptions)
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: Please do not interrupt like this.
...(Interruptions)

: Shri Akhilesh Singh, I will not allow you to go on record.
...(Interruptions)

: Nothing will go on record.
(Interruptions)™

: I have already said that it is not going on record.
...(Interruptions)

: Shri Basu Deb Acharia, please take your seat.
...(Interruptions)
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: Shri Akhilesh Singh, | will take a serious note of your behaviour. Please take your seat.

...(Interruptions)

: Please resume your seat.
...(Interruptions)

: Please resume your seat.
...(Interruptions)

: I will take serious note of your misbehaviour in this House.
...(Interruptions)

: | do not want to hear you.

...(Interruptions)

MR. DEPUTY-SPEAKER: According to the programme, it is already listed. After the Home Minister moves the Bill
for consideration, you can say whatever you want to state while participating in the discussion. But do not interrupt

like this.

...(Interruptions)



MR. DEPUTY-SPEAKER: While participating in the debate, you can mention whatever you want to state.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri J.S. Brar, while participating in the debate, you can mention it, but not like this.
...(Interruptions)

MR. DEPUTY-SPEAKER: Do you want to hear the Minister?
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Brar, do you want to hear the Minister?
...(Interruptions)

SHRI J.S. BRAR : Sir, | want to know the outcome of the report. ...(Interruptions)

MR. DEPUTY-SPEAKER: You do not want to hear anybody.
...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): If he hears me, | will let him know. ...(Interruptions)

MR. DEPUTY-SPEAKER: The Parliamentary Affairs Minister wants to reply to the matter which you have raised
here. Do you not want anybody to speak in this House?

...(Interruptions)

SHRI PRAMOD MAHAJAN: Sir, | would like to make it crystal clear that the so-called George Fernandes Committee
...(Interruptions) Let me finish. You cannot pin me down like this. ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record except what the Parliamentary Affairs Minister speaks.
(Interruptions)*

SHRI J.S. BRAR : He should withdraw the word "so-called'.

SHRI PRAMOD MAHAJAN: Why should | withdraw it? ...(Interruptions)
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SHRI PRAMOD MAHAJAN: Let me complete. This is not the proper way. ...(Interruptions) | have always listen to
them. ...(Interruptions)

*Not Recorded.

MR. DEPUTY-SPEAKER: Let the Minister complete. The hon. Minister wants to say something.



...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, why do you not listen to the Minister?
...(Interruptions)
SHRI PRAMOD MAHAJAN: Sir, | withdraw the word “so-called'. Is it all right?
Sir, George Fernandes Committee was never appointed by the Government of India. ...(/Interruptions)
SHRI BASU DEB ACHARIA : Then, who appointed it? ...(/nterruptions)

SHRI PRAMOD MAHAJAN: | will tell them if they have patience. If they do not have patience, what can | do? This
Committee was appointed by the Coordination Committee of the National Democratic Alliance, seeing the concern
of the people and it gave its report to the National Democratic Alliance. It was never notified by the Government of
India. It was never announced in the Parliament. It is a domestic committee which internally discussed the issue and
whatever report has been given, that has been given to the Home Minister. It has nothing to do with the
Government and its functioning. | cannot ask, for instance, the Congress Party reports to be placed on the Table of
the House. Similarly, there is no need for this Report to come. ...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker Sir, now, the Parliamentary Affairs Minister has stated
...(Interruptions) Mr. Deputy-speaker, will you allow me? ...(Interruptions)

MR. DEPUTY-SPEAKER: Even if | allow you, your Members are not going to allow you.
...(Interruptions)

1. X1 (e Ed (3T @ SueE wEieE, 3 Sthie g @ @R €)1 &€ ( Zaum)

g a1d A% Bt ARy 6 A StRige & @R € ar 7€ R AR w1 € @ st g A F w5 18€, ( 2aum)

SHRI PRIYARANJAN DASMUNSI : In response to what has been revealed by hon. Parliamentary Affairs Minister, it
is again crystal clear that the ...(Interruptions)

MR. DEPUTY-SPEAKER: Prof. Rasa Singh Rawat, please cooperate with me; | am trying to manage the situation.
...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, Sir, | am thankful to the hon. Parliamentary Affairs
Minister for his crystal clear exposition that the NDA Government which is ruling the Nation has taken the onerous
political responsibility at the party level to understand the issue concerning the people. The Committee was headed
by no less than Shri George Fernandes, whose credentials in public life, political understanding and commitment to
Parliament are widely known and appreciated. We are fortunate and lucky that the member who headed the
Committee on behalf of the NDA, who is also a distinguished Cabinet Minister and a Member of this House, Shri
George Fernandes, is now present in the House. Will he, in his individual capacity, enlighten us as to what is the
outcome of his dialogue? That is all we want so that this confusion will not be there. ...(Interruptions)

SHRI PRAMOD MAHAJAN: Let us start the discussion on the Bill, which has been listed for consideration and
passing first, and then they can listen to whosoever they want to listen. This cannot be treated as "Zero Hour".
...(Interruptions)

SHRI BASU DEB ACHARIA : There can be no consideration.
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MR. DEPUTY-SPEAKER: | request you to please resume your seat. Let us start the discussion. We are already
short of time.



...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | would like to make it clear that we are not obstructing the discussion on
the consideration of the Bill. We only want that during the discussion, Shri George Fernandes should get up and
explain the position.

MR. DEPUTY-SPEAKER: That is what he said. He will do that.
...(Interruptions)
SHRI BASU DEB ACHARIA : Please hear me first.

MR. DEPUTY-SPEAKER: | will hear you. Shri Basu Deb Acharia, the Bill is now before us. The Minister will be
moving it for consideration. You can express all your objections or protests in whatever form you like while
participating in the discussion.

...(Interruptions)

MR. DEPUTY-SPEAKER: Please do not interrupt like this. You are the Leader of your Party and also a very senior
member of your Party.

...(Interruptions)
SHRI BASU DEB ACHARIA : No, Sir, please hear me first.
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MR. DEPUTY-SPEAKER: Please do not interrupt like this. | will have to take serious note of your behaviour in the




House; | may even name you. There is a limit for testing the patience.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Chaubey, you are adding to the fire now.
...(Interruptions)

MR. DEPUTY-SPEAKER: Now, the hon. Home Minister.
...(Interruptions)

MR.DEPUTY-SPEAKER: | seek the co-operation of all of you.
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MR. DEPUTY-SPEAKER: Shri Akhilesh, you are taking the House for a ride.
...(Interruptions)
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SHRI PRAMOD MAHAJAN: Sir, during the course of the discussion we are ready to disclose what this Committee
has reported. We are ready to do that during the course of the discussion ...(Interruptions)
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MR. DEPUTY-SPEAKER: Nothing will go on record. Let them speak and do whatever they want.
(Interruptions)*

SHRI PRAMOD MAHAJAN: Sir, how can we allow one Member to dictate to the House as to how we should run the
House under rules? ...(Interruptions)

*Not Recorded.
MR. DEPUTY-SPEAKER: Shri Akhilesh, | may have to even warn you.
...(Interruptions)

MR. DEPUTY-SPEAKER: He has already said that during the course of the discussion he may even intervene or
he may disclose the contents. All these things have been openly told in the House. Yet you do not want to listen.
You are interrupting. What can 1 do?

...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Deputy-Speaker, Sir, with your permission, | would like to make a
submission ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing is audible.
...(Interruptions)
SHRI P.H. PANDIYAN : Sir, | want to make a submission...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, | have called the hon. Home Minister to move the motion for consideration



of the Bill.
...(Interruptions)

SHRI P.H. PANDIYAN : Sir, with your permission | would like to submit ...(/nterruptions)

MR.DEPUTY-SPEAKER: Let the hon. Minister move the Bill for consideration and then | would give you the floor.
...(Interruptions)

MR. DEPUTY-SPEAKER: | have called the hon. Home Minister. He stood up twice before to move for consideration
of the Bill.

...(Interruptions)

SHRI P.H. PANDIYAN : Sir, before moving the Bill for consideration, are we not entitled to know about the contents
of the report? ...(Interruptions)

SHRI PRAMOD MAHAJAN: No....(Interruptions)

SHRI P.H. PANDIYAN : Why not? ...( Interruptions) NDA Government is ruling the country ...(Interruptions) Are you
a different Government ...(Interruptions) There should be transparency...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, the Minister for Parliamentary Affairs has explained that the NDA as a
Party probably might have appointed Shri George Fernandes to head a Committee. He might have given the report.
On the basis of that, this Bill might have been brought.

...(Interruptions)
MR. DEPUTY-SPEAKER: This Committee was not appointed by the Government.
...(Interruptions)

SHRI PRAMOD MAHAJAN: Sir, during the consideration of the Bill, the Defence Minister Shri George Fernandes,
an hon. Member of this House, will intervene and tell the hon. Members about the contents of the report
...(Interruptions) It cannot be a pre-condition for moving the Bill for consideration ...(Inferruptions) You cannot ask
for the report unless the Bill is moved for consideration ...(Interruptions)

SHRI P.H. PANDIYAN : The Minister is sitting here. He is not dumb. He is in his senses.

MR. DEPUTY-SPEAKER: Shri Pandiyan, the Minister of Parliamentary Affairs has just said that Shri Fernandes will
intervene during the course of discussion.

SHRI P.H. PANDIYAN : He is not dumb.

MR. DEPUTY-SPEAKER: Do not say such things. You are a senior Member. It has just been said that he would
intervene during the course of discussion. You cannot impose things like this.

SHRI BASU DEB ACHARIA: Sir, | amon a point of order.

SHRI P.H. PANDIYAN : The Executive is accountable to Parliament.

MR. DEPUTY-SPEAKER: Shri Pandiyan, let me hear the point of order of Shri Basu Deb Acharia.
SHRI PRIYA RANJAN DASMUNSI : Sir, you give your ruling.

MR. DEPUTY-SPEAKER: How can | give a ruling in the midst of a point of order? Shri Acharia, under what rule are
you raising your point of order?

SHRI BASU DEB ACHARIA : Sir, in 1998, a Committee under the Chairmanship of Shri George Fernandes a€|
MR. DEPUTY-SPEAKER: Under what rule are you raising your point of order?
=t Homw (HE Aa (W) 0 O o & & S, e o R | & g o T8 wEm? a€) ( Zaum)

MR. DEPUTY-SPEAKER: Mulayam Singhji, do not get infuriated.



SHRI BASU DEB ACHARIA : We were told in this House that a Committee had been constituted under the
chairmanship of Shri George Fernandes to resolve the issue of Udhamsingh Nagar. This was stated on the floor of
the House. The Minister of Parliamentary Affairs should remember this. We want to know what has happened to
that. We must know.

SOME HON. MEMBERS: Under what rule?
SHRI BASU DEB ACHARIA : Under the rules of the House.

SHRI P.H. PANDIYAN : No rule is required. According to the Constitution, Executive is accountable to Parliament.
Ministers are answerable to Parliament. Why are they sitting here? They must answer the questions.

MR. DEPUTY-SPEAKER: Shri Pandiyan, the hon. Member is raising a point of order. Let me hear him.

SHRI BASU DEB ACHARIA : Since the Minister is sitting here, he should tell us what he had done on that
Committee. Two years have elapsed since the Committee was constituted. What has he done to resolve that issue?
Members of this House have a right to know as to what has happened in that Committee.

SHRI P.H. PANDIYAN : Mr. Deputy-Speaker, Sir, has the Minister lost his power of speech under the Constitution?
He has to answer the questions which are being asked here. He has not lost his power of speech!
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MR. SPEAKER: Hon. Members, please take your seats.
...(Interruptions)
MR. SPEAKER: First of all, the hon. Minister has to move the Bill for consideration.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, | have a small submission.
MR. SPEAKER: What is your submission?
...(Interruptions)

SHRI BASU DEB ACHARIA : | raised a point of order. | want your ruling on that, Sir...( Interruptions)a€}What about



your ruling?...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, the problem was not created by the Opposition. From the Treasury Bench
a fact was revealed that the National Democratic Alliance appointed a Committee headed by Shri George
Fernandes and several leaders and Members wanted to know the outcome of it. It is true that it was not a
Government Committee and they are not entitled to submit a private or political Committee Report on the Table of
the House. | do not argue on this point.

What | request, through you, Sir is that Shri George Fernandes is known for his truthfulness, sincerity and as a
courageous parliamentarian....(Interruptions)

MR. SPEAKER: It may come after the moving the Bill for consideration.

SHRI PRIYA RANJAN DASMUNSI : We are not obstructing the moving of it. What we request is that Shri George
Fernandes should make it clear whether he wants to share his feeling and information during the course of the
discussion or before the consideration stage....(Interruptions)

MR. SPEAKER: Shri Priya Ranjan Dasmunsi, let the Minister first move it for consideration.
...(Interruptions)
MR. SPEAKER: Now, the hon. Home Minister.
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MR. SPEAKER: This is not fair.
...(Interruptions)
MR. SPEAKER: Hon Members, please go to your seats.
...(Interruptions)
MR. SPEAKER: Motion moved:

"That the Bill to provide for the reorganisation of the existing State of Uttar Pradesh and for matters
connected therewith, be taken into consideration "

Now, Amendment No. 1 -- Shri Varkala Radhakrishnan.
Are you moving your Amendment?
SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Yes, Sir, | am moving.
| beg to move:
"That the Bill be circulated for the purpose of eliciting opinion thereon by the 29t December, 2000." (1)
MR. SPEAKER: Amendment No. 2 -- Dr. Raghuvansh Prasad Singh.
Are you moving your Amendment?

...(Interruptions)

*Moved with the recommendation of the President.



MR. SPEAKER: Amendment No. 3 — Shri Basu Deb Acharia.
Are you moving your Amendment?
...(Interruptions)
SHRI BASU DEB ACHARIA : Sir, | beg to move:
"That the Bill be circulated for the purpose of eliciting opinion thereon by the 15t December, 2000. " (3)
...(Interruptions)
MR. SPEAKER: Hon. Members, please go to your seats.
...(Interruptions)

MR. SPEAKER: | have come to know that the Defence Minister himself, who is sitting in this House, will intervene
during the discussion. Now, please go to your seats.

...(Interruptions)
MR. SPEAKER: Amendment No. 4 — Shri Basu Deb Acharia.
Are you moving your Amendment?

...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, | am moving it. But first, we must get the Report. What about the
Report?...(Interruptions)

MR. SPEAKER: Are you moving your Amendment?

SHRI BASU DEB ACHARIA : Yes, | am moving but | want to know about the Report....(/nterruptions)a€; Where is the
Report....(Interruptions)

MR. SPEAKER: Whatever points you want to raise, you can raise them during the time of discussion. Are you
moving your Amendment?

SHRI BASU DEB ACHARIA : Sir, | beg to move:

"That the Bill to provide for the reorganisation of the existing State of Uttar Pradesh and for matters
connected therewith, be referred to a Select Committee consisting of 9 members, namely:--

—_—

. Shri Lal Krishna Advani

Shri Ajoy Chakraborty

Shri Sanat Kumar Mandal

Shri Rupchand Pal

Shri Amar Roypradhan

Dr. Raghuvansh Prasad Singh
Shri Hannan Mollah

Shri Swadesh Chakraborty; and
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Shri Basudeb Acharia



With instructions to report by the first day of the last week of the

Budget Session, 2001." (4)
...(Interruptions)
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MR. SPEAKER: Shri Ramji Lal Suman, are you moving your amendment?
SHRI RAMJI LAL SUMAN : Yes, | am moving it.
| beg to move:

"That the Bill to provide for the reorganisation of the existing State of Uttar Pradesh and for matters
connected therewith, be referred to a Select Committee consisting of 9 members, namely:-

(1) Shri Basu Deb Acharia
(2) Shri Lal Krishna Advani
(3) Dr. Sushil Kumar Indora
(4) Shri Rupchand Pal
(5) Dr. Raghuvansh Prasad Singh
(6) Shri Prabhunath Singh
(7) Shri Beni Prasad Verma
(8) Shri Mulayam Singh Yadav
(9) Shri Ramji Lal Suman
With instructions to report by the 15" December, 2000." (26)
...(Interruptions)
A& HBIQH 3T UF U S WR WSV| WeA H By fSfufer g 2
4€)( zaar)
MR. SPEAKER: Is this the way to behave in the House?
...(Interruptions)

MR. SPEAKER: Hon. Members, please go back to your seats.

...(Interruptions)
3TEUE HEIGH : 39 Ugel 37 S TR WSy

...(Interruptions)
MR. SPEAKER: Nothing should go on record.

(Interruptions)™

(At this stage, Kunwar Akhilesh Singh, Dr. Raghuvansh Prasad Singh,

Shri J.S. Brar, Shri Simranjit Singh Mann and some other hon. Members



went back to their seats.)

*Not Recorded.
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MR. SPEAKER: Nothing should go on record except what the Minister says.
(Interruptions)*
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SHRI PRAMOD MAHAJAN: Sir, Shri Mulayam Singh can speak while his turn comes. Shri George Fernandes is not
here for cross examination.

#t Weraw fi7 J|a @ @ il dea fren @ ger e e St 3 $e 5 & oot 7w © & 2 6 SumfEe TR Swiwe § 71 e
a1feq | @ 9% ¥4 87

SHRI CHANDRA SHEKHAR (BALLIA, U.P.): Shri Basu Deb Acharia said that it was announced in this House that a
Committee had been constituted. Is it a fact or not? If it was told in the House that a Committee had been
constituted, then the House has every right to know what happened in the Committee. Shri George Fernandes has
given the gist of the recommendations. Once he has given the gist of that, the House would be entitled to have the
full Report or recommendations of Shri George Fernandes. He said that he had given some papers or some report
or some recommendations, by whatever name you call it, and he has mentioned certain portions of them. Under
that situation, under the Rules of the House, the
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House is entitled to know what communication was given on this matter by Shri George Fernandes to Shri L.K.
Advani, the Home Minister of India....(Interruptions) | have nothing to do with Uttarakhand or Udham Singh Nagar or
Hardwar. But the House should proceed in a manner where certain rules are observed and where certain traditions
are observed....(Interruptions)

MAJ. GEN. (RETD.) B.C. KHANDURI (GARHWAL): Opposition Members violate all the rules.

SHRI CHANDRA SHEKHAR : Then you say the Government is also violating all the rules. Then, | have nothing to
say. ...(Interruptions)

SHRI PRAMOD MAHAJAN: Sir, Shri George Fernandes has not quoted anything from any paper. So, even under
the rules he is not obliged to give anything....(Interruptions)

Sir, it is a strange situation. When he kept quite, they asked him to speak. When he spoke, they say that he is
violating the rules.
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...(Interruptions)
MR. SPEAKER: Nothing will go on record.

(Interruptions)™
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SHRI BASU DEB ACHARIA: Sir, | rise to oppose the Uttar Pradesh Reorganisation Bill, 2000. My opposition is not
for the sake of opposition.

After we achieved Independence in 1947, in 1953 the States Reorganisation Commission was formed. That
Commission gave its report in 1955. A resolution was passed in Parliament later. | will refer to that resolution. It
says:

"The language and culture of an area have an undoubted importance as they represent a pattern of living
which is common in that area. In considering the reorganisation of States, however, there are other
important factors which have also to be borne in mind. The first essential consideration is the
preservation and strengthening of unity and security of India. Financial, economic and administrative
considerations are almost equally important not only from the point of view of each State but of the whole
Nation. India has embarked upon a great plan for economic, cultural and moral progress. Changes which
interfere with successful prosecution of such a national plan would be harmful to the national interest. "

Now, when this Bill for reorganisation of the State of Uttar Pradesh is brought before this House, we should
remember all these things. What is the basis for creation of a new State? When the States were reorganised in
1956, it was done mainly on the basis of language. What is stated here in the Statement of Objects and Reasons of
this Bill? It says:



"In his Address delivered to Parliament on the 25t day of October, 1999, the President stated that
necessary action would soon be initiated for the creation of a new State of Uttaranchal. The Bill seeks to
give effect to that commitment. The Bill aims at reconstituting the existing State of Uttar Pradesh into two
separate States."

No reason has been given here. No basis has been given here.

Sir, our question is very simple. Why is there any need or necessity to create a new State or divide a State? Why a
State Reorganisation Commission has not been constituted as it was constituted in 19537 If such a Commission is
constituted, it may go into all aspects of creation of a new State. But it has not yet been done. Without any State
Reorganisation Commission, the Government has brought forward a Bill here to divide Uttar Pradesh.

Sir, we can realise the special problem which the people of hill areas of Uttar Pradesh are facing. There is large
scale unemployment. In that part of Uttar Pradesh, unemployment is on the increase. There is migration of people
from that area to the plain area.

In this regard, | want to cite the figures also, though it is not updated. The figure is on the basis of the population of
six million. Now, the population has increased, maybe to 10 million. The total workforce is 25,20,000, which is, 42
per cent of the total population. But non-working population is 34,80,000, which is, 58 per cent of the total
population. In the organised sector, it is only 2,70,000, which is 4.5 per cent of the working population. In army and
paramilitary forces, it is 4,20,000, which is seven per cent of the total population. In regard to women workers, it is
10,33,200, which is 41 per cent of the total population.

So, the problem is enormous but to address the problem, creation of a separate State is not required. In the past
also, we had created small States in our North-Eastern area. But, after creation of these small States, whether the
problems of those small States have been solved? No. After creation of small States, the problems have rather
increased. For example, unemployment has increased, poverty has also increased.

Sir, what is the real problem in our country? In the hill region of Uttar Pradesh, the areas and the people have been
neglected for years together. If we compare the per capita investment of that region with that of other States, we will
find that there is less investment in that region. Because of the neglect, there is backwardness also. But the answer
to this problem is not the creation of a small State or a separate State.

What is the answer? The answer is that we can have a Regional Autonomous Council there. A Regional
Autonomous Council could be given more powers and authority. It can be given the power to establish 29
departments like cottage industry, animal husbandry, veterinary care, forests, agriculture, PWD, sericulture,
education and cultural affairs. So, without dividing the State of Uttar Pradesh, if an Autonomous Council is created
there, if there is real decentralisation of power and a real participation of the people of that region in the
development process, there is no need for the creation of a separate State. All these have been lacking and that is
why there has been a movement for the last several years.

Afeeling of alienation comes from deprivation. When the people of a particular area feel that they are deprived, this
feeling of alienation sets in and from the feeling of alienation comes the feeling to have a separate State. If we
address the problem of deprivation, there will not be any problem of alienation and there will not be any demand for
a separate State. Without addressing that problem in a proper manner, the Government has come forward with a
Bill to divide Uttar Pradesh.

This is a politically motivated step of this Government. There has not been any threadbare discussion among the
political parties. There is no consensus in the House; there is no consensus among the people. Without any
consensus, there is a move to create a separate State with eight districts consisting of the hilly areas of the Tehri-
Garhwal region. There is a movement in Udham Singh Nagar. There is a movement that Udham Singh Nagar and
Haridwar should not be part of the Uttaranchal region.

A Committee was constituted to look into it. Today, we are told that that was only a domestic committee. The
Committee was constituted in 1998 and when this was raised on the floor of this House a statement was made by
no less a person than the hon. Minister of Home Affairs that to resolve this issue a Committee has been constituted
under the Chairmanship of the hon. Minister of Defence Shri George Fernandes. That Committee took two years.
We do not know what were its recommendations. We were told that Shri Fernandes was the Chairman of that
Committee. We do not know whether any recommendations — unanimous or not — were made by that Committee.
We do not know whether Shri Parkash Singh Badal has agreed to those recommendations. What has been told by
the hon. Minister of Defence is that Udham Singh Nagar would remain in Uttaranchal and the problem of land
ceiling would be taken care of.



We do not know how that can be taken care of. If they were the recommendations of that Committee, then what was
the need for that Committee at all? May | know whether the views of the people of Udham Singh Nagar were taken
into account before the Defence Minister came to the conclusion that Udham Singh Nagar should remain with the
proposed new State of Uttaranchal? Udham Singh Nagar and Hardwar should not be a part of the proposed new
State of Uttaranchal.

When Shri Mulayam Singh Yadav was the Chief Minister of Uttar Pradesh, the UP Assembly passed a Resolution
for creation of a separate State of Uttarakhand and in that, Hardwar was not included. ...(Interruptions) wemfés Tr
F ad By ik eRgrR A ara @ferg ... (eEaH) gerw f&g it s @rel @ ga@ sEE <71 When the Home Minister referred to
the Resolution passed by the Uttar Pradesh Assembly, why has that Resolution not been implemented in toto?
When that Resolution did not include Hardwar, why has that been included in this Bill?

The way the Government is bringing forward this Bill to divide a State one after another, will encourage fissiparous
tendencies in our country. Already demands are coming up.

Very recently, a meeting was held in Uttar Pradesh Bhawan in New Delhi, attended by one of the Ministers of the
Uttar Pradesh Government, belonging to the ruling party, here. Various other people also attended that meeting.
What had been decided in that meeting? It had been decided that another separate State should be created,
consisting of the districts of Western Uttar Pradesh.

There may be a demand for a separate Jharkhand State tomorrow and that Bill may also be brought forward here
for consideration and passing. In Bihar, there are already demands for separate States of Mithilanchal and Bhojpur.
There will be a demand for a separate State of Telangana in Andhra Pradesh. There will be a demand for a
separate State of Vidharbha in Maharashtra. 7irarcie @t At 8 @ 81 99 §0 G &1 w9 a1 &9 g8 sifea fRa
FTfRrr .. ()

Therefore, so many demands would come up. Will we be able to preserve the unity and integrity of our country?
That is our anxiety and that is our concern. Please do not divide our country like that. This decision to create new
States is not in the national interest.

17.00 h

At this stage | would urge upon the Home Minister not to encourage the divisive forces and not to divide the country
in the national interest.
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SHRI SIMRANJIT SINGH MANN (SANGRUR): Mr. Chairman, Sir, let the views of the minorities be also recorded.
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SHRI PURNO A. SANGMA (TURA): Mr. Chairman, Sir, | rise to support the Bill and | support it wholeheartedly. In
fact, according to me, the creation of Uttarakhand or Uttaranchal — whatever it may be - the creation of
Chhattisgarh and Jharkhand have been long overdue. Today, | am very happy that this Session of Parliament is
responding positively to the aspirations of the people of Uttarakhand, aspirations of the people of Chhattisgarh and
aspirations of the people of Jharkhand. ...(Interruptions) In fact, | beg to differ from hon. Member, Shri Basu Deb
Acharia, who says that creation of more States will be dangerous to the unity and integrity of the country. In fact, it
is the other way round. If the country today fails to respond to the aspirations of the people in different parts of the
country on time, then, there is a danger.

Today, why are national parties declining? Today, why is there a mushroom growth of regional parties? It is
because we have failed as far as the regional aspirations of the people are concerned. Today, why are people
taking arms? Today, why is the country facing the problem of terrorism? It is because we have failed to respond to
the aspirations of the people on time. ...(Interruptions) You may differ, but this is my perception. Everybody has got
his own perception. Today, why are people demanding more autonomy? It is because we have failed to respond to
the aspirations of the people on time. According to me, responding to the aspirations of the people is very important.
Today, why are there so many regional disparities? Because of the regional disparities across the country, today,
you can yourselves see what is happening in this House. The composition of this House is a reflection of those
regional disparities. From one-party Government, today, we have 24-party Government. Why is it so? Therefore, |
for one am in support of creation of more States. | am for it. According to my humble and personal view, Uttar
Pradesh needs to be further bifurcated. | am very clear about it. | extend my full support to Shri Ajit Singh who is
spearheading a movement for a separate Western Uttar Pradesh State. | think, he is justified. | support him.
...(Interruptions) | do not want to discuss everything here today. When a country like the United States of America,



which is smaller than our country, can have 50 Statesa€]...(Interruptions)
SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): Perhaps it is populationwise. But areawise, it is much larger.

SHRI PURNO A. SANGMA : | am talking about population. Our democracy is based on people. | am talking about
the people of India. That is what democracy means. It is not land which is democracy.

Therefore, if United States of American can have 50 States, what is wrong in India having 30 States? Today, | think,
we are going to have 28 now, with three more additions. Therefore, Mr. Chairman Sir, | fully support this Bill. | fully
support the creation of the three States. | am grateful to the Government and to most political parties who had
supported this Bill.

| know, why Shri Basudeb Acharia and my respected senior friend Shri Mulayam Singh are opposing it. They have
some reservations. | think, there are some political considerations. We cannot even ignore that. They have some
political considerations. But on principle, | do not want to speak much on this having supported it wholeheartedly, |
do not have much to say.

| only want to suggest a few things. | fully support the amendment of Shri Jitendra Prasada that in this Bill, there
should have been a clear provision for reservation of seats for the Scheduled Castes and the Scheduled Tribes.

SHRI JITENDRA PRASADA : Kumari Mayawati also raised this.

SHRI PURNO A. SANGMA : Yes, Kumari Mayawati also raised this. | think, my respected leader Shri N.D. Tiwari
also raised this.

Out of five parliamentary seats, there is one seat reserved for the Scheduled Castes. | would plead with the
Government that one more seat for the Parliament could be reserved for the Scheduled Tribes of Uttrakhand. This
is one request that | would like to make. Out of 90 Assembly seats that would be created, as Shri Jitendra Prasada
has already given an amendment -- of course, | would differ on number, he has asked for four, | would certainly ask
for more -- | would suggest that it could be eight seats for Scheduled Tribes.

SHRI SOMNATH CHATTERJEE : This is not wholehearted supported. It is 90 per cent.
SHRI PURNO A. SANGMA : No, with this modification, | fully support it.

Another point that | want to bring to the notice of the House is that though the ST population in the undivided UP
was about 0.2 per cent and yet as far as access to Government service in UP was concerned, the Scheduled
Tribes were given two per cent jobs. Two per cent jobs were reserved for them. Now that, their population
percentage wise will be much higher, within Uttrakhand, | would request the hon. Home Minister, of course it is not
in his jurisdiction but when the Government is formed there, to impress upon that Government, if it could be
impressed, that some reservation with a higher percentage in the State service be reserved for the Scheduled
Castes and the Scheduled Tribes.

| will not dispute the fact of Shri Mulayam Singh whether Uttrakhand will be economically viable or not. But that is a
point which Shri Singh has raised. When you are talking about the unity and integrity of the country, when you are
talking about strengthening our nationhood, | do not think, we can every time on all occasions go by economic
considerations.

Why Shrimati Indira Gandhi, the then Prime Minister of India decided to create seven States out of one in the North-
East? Was it on economic considerations? No. It was a political consideration. She knew that the North-Eastern
States would not be economically viable at that time and yet a decision was taken. We cannot go everywhere on
economic considerations. What is important from the point of view of unity and integrity of the nation is the palitical
consideration, the social consideration besides the economic considerations.

Uttrakhand is going to be a very rich State because it has got so many natural resources. | think, Gen. Khanduri
has spoken very confidently about how it is going to be economically viable. | wish him all the best. But till it
becomes economically viable, perhaps Uttrakhand could be considered to be included in the list of special category
States at par with the North-Eastern States.

One more point | want to make for the protection of the tribals in the Uttrakhand area. | am suggesting this for the
new Government which will come in.

For them | am suggesting firstly to create a separate district in the areas which are pre-dominantly dominated by the
tribals, and then at a later stage, if these areas could be brought under the Sixth Schedule of the Constitution of



India, then, | think, the economic progress and the social progress of the tribal people in Uttarakhand will grow very
fast.

On behalf of my party and on behalf of myself, through you, Sir, | would like to convey my congratulations to the
people of Uttarakhand, the people of Chhattisgarh, and the people of Jharkhand and wish them all the best, all
success, progress and prosperity.

SHRI MANABENDRA SHAH (TEHRI GARHWAL): Mr. Chairman, Sir, | have had a very long stay and innings in
Parliament and, therefore, | would like you to bear with me. In the past we could talk a little on the amendments but
this time we are not allowed to explain our amendments. Therefore, | will take more time and | hope, you will bear
with me.

In 1992, for the first time the voice of Uttarakhand was heard. | had a lot to do in that. | was the Convenor of a
Committee, which looked into the future of the Hills. After the Ramnagar Sammelan, the Committee sat and | was
instrumental in proposing that we should have a separate State known as Uttarakhand. My respected friend has
said that we should have continued with the name of Uttarakhand. | would be very happy if it was continued with
the name of Uttarakhand. | talked to Shri Advani some time back and asked, "Why do you not keep it as
Uttarakhand?" He gave a very logical reason. He said, "Khand" means ‘Khand" and ‘Anchal" means "within". So,
Uttarakhand gives a wrong meaning, and Uttaranchal gives a correct meaning." That is why, | did not persist with
the word, "Uttarakhand". | hope, Shri Mulayam Singh will agree with me. Let it be as Uttaranchal and not as
Uttarakhand.

It was the BJP which had included Uttaranchal in the Election Manifesto. Before that, nothing concrete came out. It
was only after 1991, in the Election Manifesto of the BJP that Uttaranchal was projected as an issue which had to
receive the consideration of the people of India. Subsequently, when we came to power, we had a Resolution
passed unanimously in the Assembly and sent it to the Centre that Uttaranchal should be made. We were relieved
that at least a party has now recognised it. | was more happy when Shri Mulayam Singh"s Government and Kumari
Mayawati"s Government gave their support and said, "Yes, Uttaranchal should be made." We are grateful to all the
then Chief Ministers of Uttar Pradesh, whether it is Shri Kalyan Singh or Shri Mulayam Singh or Kumari Mayawati,
who supported us for Uttaranchal. | hope that their support will continue today.

Now, | come to the question of Udham Singh Nagar. Udham Singh Nagar is correctly included in Uttaranchal. You
have to trace back the history. During the Kumaon Rajas, it was a part of the Kumaon Hills. It was a part of the
Kumaon Hills during the British. It was a part of the Kumaon hills during the post Independence. There was no
division between Udham Singh Nagar and Nainital district. If Kumari Mayawati had realised that this would be the
repercussion of splitting Nainital into two districts, | think, she would not have split Nainital into two districts, and
probably she would have kept it as Nainital district.

If that had been there, the question of Udham Nagar becoming Udham would not have taken place, but it has taken
place. But we should realise that the Sikhs of that area were not shouting. How did the voice come from? Where did
the voice come? Did it come from Udham Nagar? Or did it come from remote control from Amritsar and Chandigarh?
If the Government of Uttar Pradesh or the Government of any country or any State is going to be remote-controlled
by somewhere else, that means, there is an ulterior motive when they say that Udham Nagar should be separated
from the rest of Uttar Pradesh. Therefore, what | am trying to say is that remote directions cannot rule the Central
Government. We cannot allow a remote controlled rule anywhere. The Central Government cannot allow this
convention or precedent. Therefore, | hold that the Government has done a correct thing of disregarding the remote
control in saying that Udham Nagar will be part of Uttaranchal.

| am grateful to the Home Minister that he has stood by it and he has not allowed to disintegrate our Uttaranchal.

| would like to remind them about Haridwar. What is Haridwar? Everybody has been saying of Haridwar. | would like
to trace back the history. Haridwar, Dehradun, part of Sahranpur, everything was the kingdom of the Tehri Garhwal
rulers. It is only after the Gurkha war when we took the help of the British to throw out the Gurkhas from the
Garhwal region, we had to partition it as a price for their help. In partitioning of the Garhwal kingdom, Haridwar went
into the British regime. If there had been no partition, Haridwar would have continued to be part of the Garhwal
region.
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SHRI MANABENDRA SHAH : | have just started. Please bear with me. | would like to remind my friends sitting here
the history of the hills of UP. | would like to remind them of Guru Ram Roy. Today, they all know him. In Tehri, we,

the Hindus, gave Sikhs what? We gave Jagir in Khurbura; we gave Jagir in Shramshakti; and we gave them Jagir
Raj. Then there were Gurdwaras. We gave them land in Dhamwala, Dhartawala, Miawala and Panditwadi for
Gurdwaras. This is our tradition. This is the tradition of our hills. Why are they afraid of us? Why are they afraid of
us, who maintained and respected them for so many years? We have respected and maintained your Hemkunt built
in the memory of Guru Gobind Singh. They are all in the hills. Why are they afraid that the hill folks will not be
friendly as they have been traditionally. Why will they not be now? That is something which we cannot understand.

Politically they have been quiet. Politically, Udham Nagar people and the Sardars have been quiet. They have not
done any thing. It is the remote control that created the problem. For God's sake, forget the remote control. We
have been living together. =R %ar w0 Fifery, &1 @ @ € e @) sfoem F & wer 9, onar it wer €1 3 99 @r @ 78 orRe
gl
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| am very happy that in this Bill, they have not kept the criteria of population. They have kept it only for
administrative, geographical and terrestrial considerations.

18.00 hrs.

| am very happy that the Government has seen that population should not guide whatever decision they take on this
issue. Population has never worked on such issues. Ours is a vast area, vast hilly area and population will never be
able to do anything and | hope that the Minister of Home affairs will kindly bear this in mind and in any decision that
they take, financial or otherwise, it should be on the basis of region but not on the basis of population. This is one
issue which he should always keep in mind as he had always done.

But there is one thing which is making me little suspicious. The question is weighing on my mind . What is the
intention of creating Uttaranchal? What is the intention? Do they want to cripple us? Do they want to cripple us so
that, as Shri Mulayam Singh Yadav said, #f@g = gm? srR & ®a #is 7@ fect @ Let alone financial status or
autonomy, even for subjects like corporations, electricity and water they have not been giving the autonomy that
Uttaranchal should have been given. That autonomy has been denied to us. And if we do not have autonomy for
corporations and other things, then | do not know how this Uttaranchal will be realised. We have to be always at the
mercy of somebody else We had to go to U.P. asking for money. Why should we do so? We wanted to give
something to the country, to the people, to our region and to ourselves.

B B haAThy A8l ST Aed &1 9 $ o1 dTed 81 R A e Rffgaww W @1 We have to continue to be begging ever either
the Centre or U.P. for ourselves. Therefore, | would like the Home Minister to bear this in mind and take strong
steps to see that our autonomy which is the demand of all our subjects is met, maintained and protected. This is
one issue which | would like to mention.

| take one another issue. One main reason why we have been asking for Uttaranchal is employment. We are hoping
that Uttaranchal becomes a separate State and there will be a chance for the hilly region to get employment.
Therefore, | would like the Minister of Home affairs to have a hill cadre. ...(Interruptions)

| cannot stop here. Ahill cadre should be there because the |AS officers are all right. But the State services get only
on a seconded basis, not on a permanent basis.

The last issue which is very important is the representation in the Assembly and Parliament. | would like to mention
the ratio. The ratio between ourselves and Himachal should be the same. If the ratio of MPs and MLAs is followed
like Himachal , then we should get 85 MLAs The ratio of 1:17 will be of Himachal and 1:17 will also be the ratio for
Uttaranchal. Ratio proposed is much below what should be the ratio between Himachal and Uttarannchal. For that
purpose, my request is that 85 MLAs should be accepted by the Minister of Home Affairs. ...(Interruptions)

| have many points.
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...(Interruptions)

SHRI MANABENDRA SHAH : | conclude with only one request to the House - please do not say "'no' to us. Ours is
not a demand on language and race. ...(Interruptions)
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SHRI MANABENDRA SHAH : | am concluding. If you see the geography of the whole of Himalayan ranges, right
from Jammu and Kashmir to Manipur, all are States or kingdoms except the Uttaranchal of Uttar Pradesh. This is
the only missing link in the whole of Himalayas. Therefore, our demand is not for anything else. We want the same
pattern as has been in Himalayas so that that missing link is completed. That is my request. | think, the whole
House will support this Bill.

Sir, with these few words, | conclude.
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SHRI CHANDRA VIJAY SINGH (MORADABAD): Mr. Chairman Sir, | would like to make clear the position of my
party, the Loktantrik Congress. On the one hand, we welcome the creation of Uttarakhand and we see it as the
culmination of a long struggle of the people of Uttarakhand. We do hope that the future holds bright for the State of
Uttarakhand. On the other hand, we have our reservation about the inclusion of the areas of Haridwar other than
the Kumbh areas in the proposed State of Uttarakhand. We do hope that the Government, in a statesmanlike move,
will kindly have a look at it and see that the aspirations of the people of the areas which are away from the Kumbh
areas of Haridwar are also fulfilled. That apart, we welcome the coming into being of the State of Uttarakhand. We
wish it every prosperity and we do hope that the Government will reconsider its move on these areas, apart from
the Kumbh areas of Haridwar.

SHRI SUDIP BANDYOPADHYAY : Sir, | rise to support the Bill. In its Statement of Objects and Reasons, it has
been stated :

"In his Address delivered to Parliament on the 25t day of October, 1999, the President stated that
necessary action would soon be initiated for the creation of a new State of Uttaranchal. €}a€; "

Its third point states:

"The proposed reorganisation of the existing State of Uttar Pradesh will meet the democratic aspirations
of the people of Uttaranchal."

Sir, this proposed State of Uttaranchal is consisting of 13 districts out of which the people of Udham Singh Nagar
and Haridwar districts are opposing their induction.

What is causing us the pain is that the leaders in our Party office are receiving memoranda from Udham Singh
Nagar because a huge number of Bengali people are residing in Udham Singh Nagar. Most of them have their own
land and resources, and from the beginning, they are opposing this inclusion.

Even today, Sir, a very sensitive news item has been published that the residents of Udham Singh Nagar are
threatening to begin armed struggle. What | find in the newspaper cutting is that a large section of the local
residents comprising Punjabis and Bengalis, and those from the eastern and western U.P. have openly threatened
to take up arms, if their wishes were not honoured by the Centre. They have gone to the extent that a violent
struggle is the only answer, if Udham Singh Nagar residents were pushed to the wall. Is the Central Government
aware of these developments, and whether it is actually happening over there? It has even been reported that
slogans were written on wall posters saying, faeeht ¥ # 3ik dif&w swidi® 27 | do not know the exact position because it
is not possible for us to know the details as to what is happening in Udham Singh Nagar and what are the
sentiments of the people of Udham Singh Nagar.

A few days back, the Chief Minister of Punjab, Shri Parkash Singh Badal, invited our Leader, Kumari Mamata
Banerjee, whom | have accompanied, and they had a long discussion. The Chief Minister of Punjab said very
categorically and emphatically that we should take up this issue with the Central Government, with the Home
Ministry, particularly with you, and to see that Udham Singh Nagar was excluded from becoming a part of
Uttaranchal. | believe, the Central Government would take all appropriate steps in this regard. If we have something
to do in this regard, we are prepared to do it.

Alarge number of Bengali-speaking people are coming in groups and meeting us everyday. \What they are saying is
that they have nothing in common with the hill people. They are afraid because they are apprehending ugly
provocations which they might have to face from them. What we are apprehending is that after the formation of this
new State of Uttaranchal, which more or less we are in favour of, from its very beginning, it should not be a State
where we will face violent activities, and thus become a headache to the Central Government. We have our bitter
experience when Punjab was burning, when the activities of the extremists were very much there in Punjab.

So, at the very outset, you should assure the House that such things would not happen. The Central Government
should remain alert because we are apprehending trouble from the very beginning and, that is why, we are
expressing our views. But we still believe that a State like Uttar Pradesh should be divided in the interest of the
people, and we pray for their prosperity. Let Uttaranchal emerge as a State which might bring prosperity in the
future.
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SHRI INDRAJIT GUPTA (MIDNAPORE): Thank you Mr. Chairman.

I do not know how much longer the House is going to sit. In any case, | will take only a couple of minutes because |
think all the relevant arguments for and against this construction of a new State have been exhausted and there is
no use repeating the same things over and over again.

As far as | am concerned and my party the CPl is concerned, we fully support the idea of Uttarakhand. Some people
have got all kinds of apprehensions, which they have expressed here. We do not share those apprehensions.

One apprehension, of course, is that other parts of the country would also begin demanding bifurcation and more
and more smaller States would come into existence. | do not deny that such demands would be made by different
parts of the country. But | do not think that there is anything to be afraid of.

If you look at the map of these two States of Uttar Pradesh and Madhya Pradesh - the two biggest States in the
country — they are so vast that people living in those States really have tremendous difficulties in coping with the
administration.
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They have tremendous difficulties in having access to the administration. The poor people who do not have much
by way of means find it extremely difficult to reach the people who are in charge of the administration. For that
reason alone - if there is no other reason — | would have supported the idea of breaking up Uttar Pradesh and
Madhya Pradesh into smaller States so that at least the common people can have access to those people who are
running the administration and who, at present, are so far removed from them that they do not have anything in
common with them.

Secondly, | think that the sentiment of the people has been expressed during this whole movement. This movement
for Uttarakhand, which went on for a long time, has given expression to tremendous feelings among the people. |
also had the occasion to visit the Uttarakhand area a few times.

Some meetings were organised; some conferences and some satyagrahas and so on were organised on this
demand. | found that the people, especially women of that area, are so much aroused and worked up because of
their sentiments in favour of Uttarakhand and their refusal to continue to be a part of Uttar Pradesh. You cannot
deny this type of a feeling among the people.

So, if anybody is saying now that we must take into account the sentiments of the people before we take such a
momentous step, | agree with him. But | do not find anybody here saying that the people of that area, Uttarakhand,
have been opposed to this idea, except the people in one or two places like Hardwar or Udham Singh Nagar. They
are opposed to that because of certain reasons. There are special reasons for that, which | do not want to go into
now.

We all know that Udham Singh Nagar is an area which has been developed by people coming from outside — from
other States = who had worked very hard, who had to fight against the animals in the forests in order to clear the



ground for cultivation and who had built up a very strong agrarian base in that area. So, they deserve all credit for
that. But that does not mean that their demand for keeping aloof from the new State which is going to be formed
should be supported. | do not support it at all.

I think, once the State comes into existence, there may be other problems like the problem of water, the problem of
electricity, the problem of how to deal with the civil services, and so on. All these problems have to be tackled and
they will have to be tackled with a great deal of circumspection and with a great deal of generosity. The people
have got to have resources for all these things. Huge resources are required. It is true and the Central Government
will have to play a big part in this, without which they will not be able to meet the requirements. But | am sure, the
Central Government which is here a party — one of the main parties — to passing of this legislation will not fail to
carry out its obligations.

There are a large number of Ex-Servicemen and soldiers who are here in this area, especially in Kumaon and
Garhwal. It is a factor, which should be kept in mind and taken into account. They are very brave people and
courageous people who have sacrificed a lot for the sake of the country. They are living there now after retirement
on very very poor pensions. They have no other occupation. So, this is one of the problems. Like this, there are so
many other prablems in that area.

So, | think, all of us here should welcome the emergence of this State of Uttarakhand. Everything possible must be
done, not only by them, but also by the country as a whole. Since we are creating this new State, we - the country
as a whole — must do everything possible to see that they are helped to stand up on their own feet and to prosper.

As far as the Bengalis in that area are concerned, it is quite right that there are a large number of Bengalis who are
mainly refugees from East Pakistan or East Bengal. They are also cultivators and they are cultivating. But of
course, they are not so strong and so robust as the Punjabis. They are also badly in need of help and succour.

These problems are there, but we should not be afraid to face those problems. | think that there is no point in
opposing this Bill. Many people have opposed it simply on the ground that it will lead to, what they call,
balkanisation of the country.

They apprehend that demands for so many smaller States will come up and that we would not be able to resist
those demands. | think it is not correct. | think people in those areas are wanting to change over from big, unwieldy
and unmanageable States which they themselves cannot deal with to more manageable and smaller States. It does
not mean that wherever there is a possibility of smaller States being made, we should go for that. It is not that at all.
We can see that Uttar Pradesh and Madhya Pradesh are not normal States. See how long it takes to travel from
one end of Uttar Pradesh to the other; and from one end of Madhya Pradesh to the other. It is absolutely unwieldy.
Therefore, | think, this is a correct step we have taken not only because of the sentiments of the people but
because of the administrative problems and difficulties which the Centre had to face. This step is long overdue.

| think the Centre has only yielded to the pressure of the people. It is because of the tremendous pressure exerted
by the people the Central Government is forced to take this step. So, nobody on that side should take undue credit
for the great thing that they have done. No doubt it is a good step. We are happy and we congratulate you for that.
But it is due to the tremendous pressure exerted by the people from below. | think this new State is bound to
prosper provided we all get together and help it to stand on its own feet.
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MR. SPEAKER: Shri J.S. Brar may speak now. He is the last speaker.

SHRI P.H. PANDIYAN : Sir, my Party has not expressed its views on this Bill. | have given my name in the morming
itself....(Interruptions)

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Sir, | may be given an opportunity to
speak...(Interruptions)

SHRI SIMRANJIT SINGH MANN (SANGRUR): Sir, you are not allowing the minorities to place their views on the
floor of the House. So, in protest, | am leaving the House.

19.19 hrs.
(At this stage, Shri Simranjit Singh Mann left the House.)
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SHRI P.H. PANDIYAN : Yesterday, we did not speak. Today, we did not speak. ...(Interruptions)
MR. SPEAKER: Only two minutes, Shri Pandiyan.
...(Interruptions)

SHRI P.H. PANDIYAN : Mr. Speaker, Sir, | would like to place my views on behalf of the AIADMK Party. Though the
Constitution provides for the creation of more States, my Party feels that it will lead to the fragmentation of the



country. For administrative purpose, more States may be created.

Sir, a family prospers when it follows the joint family system. So, in the interest of the unity and integrity of the
country, we are not inclined to support this Bill, on constitutional grounds. There is a provision in this Bill for the
transfer of four Members of Parliament to the other State and there is another provision to transfer 60 Members of
the present Assembly at Lucknow. There is no constitutional provision as such for the transfer of the Ministers or
Members of Parliament or Members of Legislative Assembly to the other State. This Bill should have been brought
up here next year, because the State of Uttar Pradesh is due for election in 2001.

Sir, we have been demanding Statehood for Pondicherry for quite some time now, but that has not been acceded
to. It is a long pending demand. This demand was there even during the time of my leader, late Shri M.G.
Ramachandran. That has been neglected till now.

Sir, agitation is the sole method to achieve political ends. But the people of Pondicherry have been silent all these
years. They have been pressing their demand with the Central Government, headed by various political parties, for
the last 20 years. So, | demand that the Home Minister must grant statehood to Pondicherry first. Presently, it is a
Union Territory. After granting statehood to Pondicherry only he should move this Bill.

Sir, we are for greater devolution of powers to the States. The seniormost Member of this House, the Father of the
House, has said that if States are divided and sub-divided for administrative convenience, we can reach the State
Secretariat quickly, if not go from one side of Uttar Pradesh to the other side of Uttar Pradesh or from one side of
Madhya Pradesh to the other side of Madhya Pradesh. My constituency is near Cape Comorin and | have been
coming to attend every Session of Parliament regularly. Distance cannot be a criterion for creation of new States in
a democracy. Within a country, we cannot be divided on the basis of distance. If there is a case pending in the
Supreme Court for a person who is residing at Cape Comorin, he has to come to Delhi every time, which is 1,500
miles away. We have been coming to attend the Parliament Session every week regularly from such a long
distance. Therefore, distance cannot be and should not be the sole criteria for the creation of a new State.

Sir, a large number of States have already been created in our country and if another new State is created, a new
Secretariat has to be built, a new Raj Bhavan should be built and constitutional functionaries should be appointed.
It will involve heavy expenditure. So, to reduce the expenditure, the present set up of the State of Uttar Pradesh
would be sufficient.

Sir, | was sensing the mood of the House. Most of the Members who spoke before me are in favour of the creation
of a new State. They are supporting it politically, but constitutionally, to preserve the unity and integrity of the
country this Bill should not have been brought up here. Three Bills have been moved in this House for creation of
three new States from the existing States of Madhya Pradesh, Uttar Pradesh and Bihar. If this trend continues, then
you will find that every district and every parliamentary constituency will be upgraded to a State. My parliamentary
constituency consists of 17 lakh voters and more than 65 per cent of them cast their vote. In one State, | found that
only five per cent of the voters have participated in the electoral process.

With five per cent votes, the Chief Minister, that is, the Council of Ministers is asking for autonomy. | told that Chief
Minister that he had got only five per cent whereas | had got 65 per cent of the votes. So, in that sense, let us not
deal with this question on political lines. Constitutionally, we - Indians — should remain united whether we are from
Kanyakumari or from Kashmir. Let us not divide ourselves on other considerations except language. In 1952, our
country was divided on linguistic basis. Let us not divide and sub-divide it further. Let us not allow the division of the
country. Let us not allow sub-division of the country. Let us devolve more powers to the States. Let all the States be
treated equal. ...(Interruptions)

My party's views about States also includes our views about the State of Jammu and Kashmir. All the States should
be treated equal. If article 370 applies to Jammu and Kashmir, then, that article should also apply to all the other
States. The geographical position is different there. So also it is in some other States. Our State is surrounded by
sea. If geographical position is a criterion for protection, then all the States should be treated on an equal footing.
There should be equality amongst the States. In that view, this Bill has been brought forward by the Government to
meet the political demands.

Every party has committed itself to the people. Has this Bill obtained the mandate of the electorate of 60 Assembly
constituencies and five parliamentary constituencies?

MAJ. GEN. (RETD.) B.C. KHANDURI : Out of 19 MLAs, BJP has 17. Out of four MPs, the BJP has three. It has
been continuing for the last so many years.

SHRI P.H. PANDIYAN : How much has been the percentage of voting in their constituencies?



MAJ. GEN. (RETD.) B.C. KHANDURI : All around 50 per cent.

SHRI P.H. PANDIYAN : That is why | said that there has been a Government functioning in India with five per cent
of votes. So, on behalf of the AIWDMK Party and on my own behalf, | oppose this Bill.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Hon. Speaker, Sir, | am very thankful to you for having given
me a chance to participate in the discussion on the Uttar Pradesh Reorganisation Bill, 2000. In addition, | would like
to thank the present NDA Government headed by Shri Atal Bihari Vajpayee and its partners. | would also like to
thank all the supporting Members who have extended their full support to this very significant and important Bill. But
at the same time, | should keep on record the strongest sense of our anguish, resentment and dissatisfaction over
the discriminatory policy adopted by the present NDA Government. They moved three Constitution (Amendment)
Bills for creation of Uttaranchal, Jharkhand and Chhattisgarh by neglecting the very genuine, legitimate demand
and long-awaited and many decades old burning demand of the indigenous Bodo people for having a separate
State of Bodoland.

As far as the Uttar Pradesh Reorganisation Bill 2000 is concerned, | would like to suggest a few points for inclusion
in the Bill for well-being and betterment of the people belonging to the Scheduled Tribes living within the would-be
Uttaranchal State.

Out of five parliamentary seats, at least, one Parliamentary seat should be reserved for Scheduled Tribes people. In
case of Assembly also, out of 60 Assembly seats, at least, minimum ten seats should be kept reserved for the
Scheduled Tribes people. | would like to suggest to the Government of India that instead of keeping the
nomenclature Uttranchal, for the newly or would be State, the nomenclature would be kept as Uttrakhand.

As far as the genuine demand of Bodoland is concermned, through your honour, | would like to appeal to the
Government of India to take a very concrete and positive and similar policy decision in regard to the creation of
separate State of Bodoland on the lines of Uttranchal, Chhatisgarh, and Jharkand States because the Bodoland"s
demand is not a new one. dtel-efe #t fewie 1967 ¥ 2ftl That means since 1967 itself our Bodoland movement has been
going on. It is not a new demand. Over the last 33 years, during the Bodoland struggle, more than 2000 Bodos
were either killed or butchered both by the security personnel and other planted agent provocateers. More than 200
Bodo girls and women were gangraped by security personnel and other planted agent provocateers. These sorts of
horrible incidents took place. More than 200 of our sisters and beloved mothers were gangraped by the security
personnel. Houses and properties worth crores of rupees of Bodo people were burnt down. Even the food stuff and
the drinking water were poisoned by security personnel.

When Shri Ram Vilas Paswan, who is very much present here, was the Union Welfare Minister, he was handling
the Bodoland issue. But because of lack of positive political wisdom, the National Front Government also could not
resolve the Bodoland issue. Afterwards, United Front Government came into being, that Government also could not
resolve the Bodoland issue. And subsequently, the Congress Government led by Shri Narasimha Rao came to
power, that Government also had betrayed the Bodo people like anything.

Today, the NDA Government led by BJP also has betrayed us like anything. | am very sorry to say that if the
Government of India is very much sincere and holistic in regard to according equal justice, dignity, status and
honour to each and every citizen of this country, the land of Mahatama Gandbhi, the land of secularism, and land of
non-violence, why the Bodo people cannot get same dignity, status and justice from the Government of India?

So far as solution concerning militancy, insurgency or extremism is concerned, until and unless the Government of
India concedes our long standing legitimate demand for having a separate State of Bodoland, it can never bring
back peace, normalcy and development in the North-Eastern Region. You would have seen in the newspapers and
other media, a few days back on 30" of July, the National Democratic Front of Bodoland derailed one goods train
and next day itself, perhaps yesterday, one passenger train was bombarded. Twelve people were killed in that.

If the Government of India really wants to bring peace and normalcy to the North-Eastern Region then this
Bodoland demand has to be conceded immediately without politicisation, without miserly attitude because this
demand is very much genuine. It has to be considered very quickly. Through your honour Sir, again | would like to
appeal to the Government of India to concede our long standing demand of the Bodo people for creation of a
separate State of Bodoland.

In the long run, | would like to appeal again to all the distinguished, learned and sensitive Members of this august
House to extend their helping hand and co-operation towards the Bodo people in getting their burning and
legitimate Bodoland demand considered without any further delay. ...... (Interruptions)

MR. SPEAKER: This will not go on record.



(Interruptions)*
MR. SPEAKER: Now, Shri Ramdas Athawale.

...(Interruptions)
MR. SPEAKER: Shri Bwiswmuthiary, please take your seat.

...(Interruptions)

SHRI P.H. PANDIYAN : Mr. Speaker, Sir, just now the Home Minister has circulated an amendment. He has
increased ten seats, from 60 to 70.

...(Interruptions)

MR. SPEAKER: Now, Shri Ramdas Athawale.
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SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, it is the Indian Parliamenta€; ...(Interruptions)
MR. SPEAKER: This will not go on record.
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MR. SPEAKER: | shall now put amendment No. 1 moved by Shri Varkala Radhakrishnan, amendment No. 2 moved
by Dr. Raghuvansh Prasad Singh, amendment Nos. 3 and 4 moved by Shri Basu Deb Acharia and amendment No.
26 moved by Shri Ramji Lal Suman to the vote of the House.

The amendments were put and negatived.
MR. SPEAKER: The question is:

"That the Bill to provide for the reorganisation of the existing State of Uttar Pradesh and for matters
connected therewith, be taken into consideration. "

The motion was adopted.

MR. SPEAKER: The House shall now take up clause-by-clause consideration of the Bill.
Clause 2 Definitions
SHRINARAYAN DATT TIWARI : Sir, | beg to move:
"Page 2, line 9 and wherever they occur in the Bill,-
for “Uttaranchal' substitute “Uttarakhand' " (10)
MR. SPEAKER: | shall now put amendment Nos. 10 moved by Shri Narayan Datt Tiwari to the vote of the House.
The amendment Nos. 10 was put and negatived.

MR. SPEAKER: There is an amendment No. 35 to be moved by Maj.Gen.(Retd.) B.C. Khanduri. Are you moving
your amendment?

MAJ. GEN. (RETD.) B.C. KHANDURI : No.
MR. SPEAKER: The question is:
"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3

Formation of Uttaranchal State

MR. SPEAKER: There is an amendment No. 11 to be moved by Shri Narayan Datt Tiwari. Are you moving your
amendment?
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MR. SPEAKER: | shall now put amendments Nos. 24 and 25 moved by Dr. Raghuvansh Prasad Singh and No. 28
moved by Shrimati Reena Choudhary to the vote of the House.

The amendments Nos. 24, 25 and 28 were put and negatived.

MR. SPEAKER: The question is:

"That clause 3 stand part of the Bill."

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 to 6 were added to the Bill.
Clause 7
Amendment of the Fourth

Schedule to the Constitution

MR. SPEAKER: Shri Narayan Datt Tiwari, are you moving your Amendment No. 127
SHRI NARAYAN DATT TIWARI : No, Sir.
MR. SPEAKER: The question is:
"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill.
e Clause 8 was added to the Bill

Clause 9

Representation in the House

Of the people
SHRI NARAYAN DATT TIWARI : Sir, | beg to move:

"Page 3, line 23,--



after "State of uttar Pradesh, and" -- for"5"
substitute "6" " (13)

SHRI JITENDRA PRASADA : Sir, | beg to move:
"Page 3, line 23,--
after "5 to the successor State of Uttaranchal”
insert "out of which one will be

reserved for S.C. " (30)

MR. SPEAKER: | shall now put amendment No. 13 moved by Shri Narayan Datt Tiwari, and amendment No. 30
moved by Shri Jitendra Prasada to the vote of the House.

The amendments Nos. 13 and 13 were put and negatived.
MR. SPEAKER: The question is:
"That clause 9 stand part of the Bill."
The motion was adopted.
Clause 9 was added to the Bijll.
e Clauses 10 and 11 were added to the Bill.

I 12
Provisions as to Legislative
Assemblies

MR. SPEAKER: Shri Narayan Datt Tiwari, are you moving your amendment Nos. 14 and 157
SHRI NARAYAN DATT TIWARI : No, Sir.

MR. SPEAKER: Shri Manabendra Shah, are you moving your amendment Nos. 16 and 177
SHRI MANABENDRA SHAH : No, Sir.

MR. SPEAKER: Shri Jitendra Prasada, are you moving your amendment Nos. 31 and 327

SHRI JITENDRA PRASADA : Sir, | want to move amendment No. 31, but not 32 because the number of seats has
been increased.

Sir, | beg to move:
"Page 3, line 37 and 38,--
for "sixty respectively"
substitute "eighty respectively, out of which 14 shall be
reserved for S.C. and 4 for S.T. in Uttarakhand
Legislative Assembly" " (31)



MR. SPEAKER: | shall now put amendment No. 31 moved by Shri Jitendra Prasad to the vote of the House.
The amendment No. 31 was put and negatived.
MR. SPEAKER: Maj. Gen. (Retd.) Khanduri, are you moving your amendment No. 36?
MAJ. GEN. (RETD.) B.C. KHANDURI : No, Sir.
Amendments made:
"Page 3, line 37, --
for "four hundred and five"
substitute "four hundred and three " (49)
"Page 3, line 37, --
for "sixty"
substitute "seventy" " (50)
"Page 3, line 43, --
for "24, Uttaranchal &4€,3€|a€]60"
substitute "24, Uttaranchal &€} a€].70" " (51)
(Shri L.K. Advani)

SHRI PRIYA RANJAN DASMUNSI : Sir, | want to seek one clarification from the hon. Home Minister in regard to the
increase in the number of seats. We have no objection to it, but | only want to seek a legal clarification. After the
Census, since the delimitation of the constituencies has been put off, both for Parliament and the Assemblies, |
would like to know whether this selective delimitation in respect of the reorganised States would create any problem
in the courts.

SHRI L.K. ADVANI: In this case, a new State is being created. We cannot delimit the present U.P. Assembly seats,
but in clause 22 of this Bill, it has been provided as to how the new Assembly and its delimitation will be done by the
Election Commission with the assistance of some Members of this House and some Members of the Assembly. The
provision has been made. The original proposal was 60 seats, but then, after the debate, | felt that it would be
appropriate that at least we must have as many members as Himachal Pradesh has, which has 68. So, we decided
that we should have 70 members. There are 5 Lok Sabha seats, and it has to be a multiple of 5 and, therefore, 70.

MR. SPEAKER: The question is:
"That clause 12, as amended, stand part of the Bill."
The motion was adopted.
Clause 12, as amended, was added to the Bill.
Clause 13 was added to the Bill.
I 14

SHRI JITENDRA PRASADA (SHAHJAHANPUR): Sir, | beg to move:
Page 4, lines 33 and 34,-

for "unless the said Legislative Assembly is sooner dissolved, expire immediately before
the first meeting of the Legislative Assembly of the State of Uttaranchal"



Substitute "be six months" (33)

MR. SPEAKER: | shall now put amendment no. 33 moved by Shri Jitendra Prasada to the vote of the House.
The amendmentNo. 33 was put and negatived.

MR. SPEAKER: The question is:

"That clause 14 stand part of the Bill."

The motion was adopted.
Clause 14 was added to the Bill.
Clauses 15 to 20 were added to the Bill.
| 21
D hairman

MR. SPEAKER: Maj. Gen. Bhuwan Chandra Khanduri (AVSM) (Retd.), | think, you are not moving your
amendment.

The question is:
"That clause 21 stand part of the Bill."
The motion was adopted.
Clause 21 was added to the Bill.
Clause 22

Delimitation of Constituencies

MR. SPEAKER: Shri Prakash Yashwant Ambedkar is not present in the House.
Shri Manabendra Shah, | think, you are not moving your amendment.

The question is:

"That clause 22 stand part of the Bill."

The motion was adopted.
Clause 22 was added to the Bill.
Clauses 23 to 42 were added to the Bill.
Clause 43

Land and goods

MR. SPEAKER: Shri Manabendra Shah and Maj. Gen. Bhuwan Chandra Khanduri AVSM (Retd.), | think, you are
not moving your amendment.

The question is:
"That clause 43 stand part of the Bill."
The motion was adopted.
Clause 43 was added to the Bill.
Clause 44

Treasury and Bank Balances



MR. SPEAKER: Maj. Gen. Bhuwan Chandra Khanduri, | think you are not moving your amendment.
The question is:
"That clause 44 stand part of the Bill."
The motion was adopted.
Clause 44 was added to the Bill.
Clause 45 was added to the Bill.
Clause 46

Right to recover loans

And advances
MR. SPEAKER: Maj. Gen. Bhuwan Chandra Khanduri, | think you are not moving your amendment.
The question is:
"That clause 46 stand part of the Bill."
The motion was adopted.
Clause 46 was added to the Bill.
Clauses 47 to 62 were added to the Bill.

Clause 63

Provisions for Power

Corporation Limited etc.

MR. SPEAKER: Shri Manabendra Shah, are you moving your amendment?

SHRI MANABENDRA SHAH (TEHRI GARHWAL): Sir, | would like to request the hon. Home Minister to look into
this matter.

MR. SPEAKER: Are you moving your amendment or not?

SHRI MANABENDRA SHAH (TEHRI GARHWAL): Sir, with an assurance from the hon. Home Minister | am not
moving my amendment.

The question is:
"That clause 63 stand part of the Bill."
The motion was adopted.
Clause 63 was added to the Bill.
Clause 64 was added to the Bill.
Clause 65

Provision as to Uttar Pradesh

State Financial Corporation




MR SPEAKER: Shri Manabendra Shah, | think you are not moving your Amendment No.22.
The question is:
"That clause 65 stand part of the Bill."
The motion was adopted.
Clause 65 was added to the Bill.
Clauses 66 to 71 were added to the Bill.

Provisions relating to All

India Services.

MR. SPEAKER: Maj Gen B.C. Khanduri, | think you are not moving your amendment No.42.

The question is:

"That clause 72 stand part of the Bill."

The motion was adopted.
Clause 72 was added to the Bill.
Clauses 73 to 77 were added to the Bill.
Clause 78

Provisions as to State Public

Service Commission

SHRI JITENDRA PRASADA : | beg to move:
Page 20, line 7, -
add at the end -

"and a separate Public Service Commission for the State of Uttarakhand shall be constituted on the line
of the Public Service Commission of Uttar Pradesh within three months of the formation of the new State."
(34)

MR. SPEAKER: | shall now put Amendment No.34, moved by Shri Jitendra Prasada to vote.
The amendment No. 34 was put and negatived.

MR. SPEAKER: Maj. Gen. B.C. Khanduri, | think you are not moving your amendment No.43.

The question is:

"That clause 78 stand part of the Bill."

The motion was adopted.



Clause 78 was added to the Bill.

Clause 79

Water Resources Development

And its Management
MR. SPEAKER: Maj. Gen. B.C. Khanduri, | think you are not moving your amendments No.44 and 45.
The question is:

"That clause 79 stand part of the Bill."

The motion was adopted.
Clause 79 was added to the Bill.

Clause 80

Constitution and functions of the

Ganga Management Board
MR. SPEAKER: Shri Manabendra Shabh, | think you are not moving your Amendment No.23.
Maj. Gen. B.C. Khanduri, | think you are not moving your amendments No.46 and 47.
The question is:

"That clause 80 stand part of the Bill."

The motion was adopted.
Clause 80 was added to the Bill.
Clauses 81 to 94 were added to the Bill.
First Schedule to Third Schedule were added to the Bill.
Fourth Schedule
MR. SPEAKER: Maj. Gen. B.C. Khanduri, | think you are not moving your amendment No.48.
The question is:

"That the Fourth Schedule stand part of the Bill."

The motion was adopted.
Fourth Schedule was added to the Bill.
Fifth Schedule to Tenth Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. SPEAKER: The Minister may now move that the Bill, as amended, be passed.

SHRI L.K. ADVANI: Sir, before moving formally at the third reading stage, | would like to convey a message from the
Prime Minister who is at present busy with the Prime Minister of Nepal because of that earlier commitment. He
wanted to come here for voting and to express his gratitude to the House for the support you have all given us.

Sir, | beg to move:



"That the Bill, as amended, be passed."
MR. SPEAKER: The question is:
"That the Bill, as amended, be passed.”
The motion was adopted.
20.34 hrs
The Lok Sabha then adjoumed till Eleven of the Clock on
on Wednesday, August 2, 2000/Sravana 11, 1922 (Saka).



